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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

ERNAKULAM BENCH 

0. A. No. 	 199 3 

DATE OF DECISJON 	13.1,93 

K. Gopiriatben &15 others 	
Applicant (s) 

• P • Sivan Pill a.t 
Advocate for the Applicant (s) 

Versus 

Union of India through the 	Respondent (s) 
General ?ager. Southern Railway, Madra 63 and others 

W . M.C. Cher8 	
Advocate for the Respondent (s) 

CORAM: 

The Hon'ble Mr. N. dlarmiLdan, judicial blember 

The Hon'ble Mr. R. Rangarajari, Administrative Member 

Whether Reporters of local papers may be allowed to see the Judgement A:1  

To be referred to the Reporter or not? 
Whether their Lordships wish to see the fair copy of the Judgement? 
To be circulated to all Benches of the Tribunal.? 

JUDGEMENT 

Mr • No 	mJudtcJ1ber 

M.P.78/93 for joint application heard, allowed. 

2. 	The limited prayer of the 16 applicants u4io have 

filed this application under section 19 of the Administrative  

Trjbuals Act, 1985 is that they are entitled to the benefit 

of declaration  in Annexure A-i judget in  0•  849/90 dated 

2741.92 since they are similarly Situated like the applicants 

in that case. 

30 	 According to the applicants they are at present 

working as regular employees in the Signal and Telecornmunicatior 

Workshap:: :  Of the Southern Railway itr, Palakkad'ivjsjon. They 

have given the details of their service in the paras dealing 

with the facts of the Case. They have subnitted that. they 
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have completed six months rogiar:L8ervice under the 

respondents but they were not given the benefit of temporary 

status after completion Of that period. Persons Similarly 

situated like the applicants have filed O.A. 849/90. This 

Trjbunal after considering the question declared 1w and 

disposed of the application in the following manner with 

direction: 

Olin the consPectS of facts and circumstances, 
therefo, we allow this application, Set aside 
the impugned order at Annexure A-5 and hold that 
the applicants have bn in continuous Service 
under the Sr. LSTE WniXI 18 a. eon-project 
Permanent establishment right from the date of 
their initial continuouS engagement as casual 
labour and are deemed to have attained temporary 
status on exPiry of six nnbhsof such dates as 
indicated in the0.A.  as non-project casual 
labour. The respondents aredirected to treat the 
applicants as temporary Railway servants under 
para 2511 of the Indian  Railway Establishment 
Manual with all consequertjal benefits." 

Thereafter, some of the applicants  filed Annex.II 

rep reseflitiOn before the Chief personnel Officer,Southern 

ailway Madras seeking similar reliefs stating that they 

are elsor:imilarly Situated like the applicants in 0.A. 

849/90. 

At,the time when the application Caine up for 

admission, learned counsel for resPondents Was not able to 

distinguish the case of the aPPlicants. After hearing 

learned counsel for both parties, we  feel that the 

application itself can be disposed of at the admission stage 

itself with aPpropriate direction. 

6* 	in this backgr0  und, We admit the application and 

dispose of the Sandirecting the applicants to file a  joint 

application bef0re the fourth respondent giving facts to 

estabi iSh that they are also similarly sItuated like the 

applicants in O.A. 849/90. This shall be Submitted within 



- 	 a 3 - 
\ Th 

two weeks from the date of receipt  of a copy of this judge. 

If such a representation is received by the Second respondent, 

he shall consider the same in the light of AnnexureA1 

judgnnt and decide the iSSUe and connunicatethE .  decision 

to the aPplicants. This shall be done within a period of 

two months from the date of receipt of the representation 

as directed above. 

7. 	The application is disposed of on the above lines. 

8, 	There shall be no order as to costs. 

(R. Rangarajan) 	 (N. iarmadan) 
Admjnisratjve Meer 	 Judicial Menber 
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